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, GOVERNMENT OF KERALA

Law (Legishtion-C) Deprrtnert

NOTIFICATION

No. 5378/Leg.Cl /2017lLaw. 15th July, 2017

Da ted, Thi rava nan thapuram, 3I st Mithunam, I | 92

24th Ashadha, 1939.

In pursuance of clause (3) of Article 348 of the Constitution of India,
the Governor of Kerala is pleased to authorise the publication in
the Gazette of the following translation in the English language of
the K€rala Real Estate (Regulation and Development) Act Repeal
Ordinance, 2017 (15 of 2017\.

By order of lhe Governor,

B. G HeruNonrxrrn,
Law Secrelary.
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[Translation in English of "2017-oer oaog olro<d oglc<;pf
(<rilo6orernor;o onatrucnoilo) ogdfr oqco<ri actinrjl<n<6mJ" published

under the authority of the Govemor.]

ORDINANCE. No. 15 OF 2017

THE KERALA REAL ESTATE (REGULATION AND
DEVELOPMENT) ACT REPEAL ORDINANCE, 2OI7

Promulgated by the Govemor of Kerala in the Sixty-eighth Year of
the Republic of India.

AN

ORDINANCE

to repeal the Kerala Real Estate (Regulation and Development)
Act. 2015.

PPazDre.-WHeREAs, it is expedient to rcpeal the Kerala Real Estate

(Regulation and Development) Act, 2015;

ANo WHenee.s, the Legislative Assembly of the State of Kerala

is not in session and the Govemor of Kerala is satisfied that circumstances

exist which rcnder it necessary for him to take immediate actionl

Now, Txenepone, in exercise of the powers confened by clause (l) of
Anicle 213 of the Constitution of India, the Governor of Kemla is pleased

to prcmulgate the following Ordinance:-

l. Short title and commencemenl.-( I ) This Ordinance may be

called the Kerala Real Estate (Regulation and DeYelopment), Act Rep€al

Ordinance 2017.

(2) It shall come into forse at once.

2. Repeal of Act 5 of 2016.'-The Kerala Real Estate (Regulation

and Development) Act, 2015 (5 of 2016) is hereby repealed.

iyln{{'im'lfFi2.
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3. Sawhg.-Notwitbstanding such repeal, such repeal shall not affect
the validity, invalidity, effect or conscquences of anyhing done or suffered,
or any right, tirle, obligation or liability already acquired, accrued or
incuned or any .rernedy or proceeding in respect thereof, or any release
or discharge of, or from any debt, penalty, obligation, liability, claim or
demand, or any indemnity already grantd or the proof of any past act or
thing, under the rcpealed Aci. from the date of of the
Kerala Real Estate (Regulation and Development) Act,2015 (5 of2016)
to the date of commencement of Reat Estate (Regulation and
Development) Acr, 2016 (Central Acr 16 of 2016).

P. SATHASIVAM,

GOYERNOR.


